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Public Importance
THE MINISTER OF STATE IN CALLING ATTENTION TO A

THE MINISTRY OF HEALTH AND
FAMILY WELFARE (MISS SARQJ
KHAPARDE): I lay on the Table a
.copy each (in English and Hindi) of
the following papers: —

(i) Slatement giving reasons for
the delay in laying the Annual Re-
port and Auditeq Accounts of the
Central Research Institute for Yoga,
Delhi, for the year 1986-87, within
the stipulateg period. [Placed in
Library. See No. LT--5669(88]

(ii) Statement giving reasons for
the delay in laying the Annual Re-
port and Audited Accounts of the
Vishwayatan Yogashram, New
Delhi, for the year 1936-87, within
the stipulated period. [Placed in
Library. See No. LT-5670/88.]

“i1) Statement giving reasons
‘e delay in laying the Annual
* and Auditeg Accounts of the
1 Council for Research in
and Naturopathy, New Declhi
he year 1986-87, within the
'@ﬁ‘lated period. [Placed in Libr-
ary. See No. LT—5671/88).

Notification of the Minisftry of Sur-
face Transport (Transport Wing)

THE DEPUTY MINISTER IN THE
MINISTRY OF SURFACE TRANS-
PORT (SHRI P. NAMGYAL): Sir,
1 beg to lay on the Table, under sub-
section (4) of section 133 of the Mo-
tor Vehicles Act, 1933, a copy (in
English and Hindi) of the Ministry
of Surface Transport (Transport
Wing), Notification GSR No. 53(E),
dateq the 25th January, 19388, regard-
ing amendment to Over-all Dimen-
sions of Transport Vehicles and Tyre
Rules. [Placed in Liibrary. See No.
LT—5672|887.
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MATTER OF URGENT PUBLIC
IMPORTANCE

Crisis facing the textile industry in
the country and the action taken
by the Government in this regard

=t aferne fag afas (giam):
qET wer AradraE ¥ faark
wET T WL

[The Deputy Chairman in the Chair]

. (Interruptions) .,

SHRI DIPEN GHOSH (West Ben-
gal): *

THE DEPUTY CHAIRMAN: Noth-
ing will go on record,

SHRI DIPEN GHOSH: *

SHRI PARVATHANENI UPENDRA
(Andhra Pradesh); *

THE DEPUTY CHAIRMAN: Please
listen. Permission has been sought by
the Members from both sides but it
has not been given.  Therefore, it
cannpt be allowed.

SHRI PARVATHANENI TUPEN-
DRA: *

SHRI DIPEN GHOSH: *

SHRI PARVATHANENI UPEN-
DRA: ¢ '

THE DEPUTY CHAIRMAN: Please
listen, Please sit dowm,

Syt ¢ TwA WEY @
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SHRI DIPEN GHOSH: *

THE DEPUTY CHAIRMAN: With-
out permission I cannot listen.

*Not recorded.



